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IN THE CENTRAL ADMINISTRATIVE TRISUNAL : HYDERABAD BENCH

AT HYDERABADC

C.A. 1100/94. Ot. -of Degision!: 20-10-94.

i
Mrs. Subbas Lagmi ‘ .o AppliLant.
i
s ]
|

1. The Telecom District Engineer, ;
Nizamabad, [
Telecommunication, Door Sanchar
Bhavan, Nampally Station Road,

Hyderabad,

3. Union of India, rep. by the [

Secretary to the Ministry of ‘
Urban Development, Nsw Delhi, .+ Respondents.

Counsel for the Applicant : Mr. K. Venkatesuara Rao

Counsel for the Respondents : Mr. N.V. Raghava Reddy,
Addl.CGSF.

- CORAM: [

THE HON'BLE SHRI A.Y. HARIDASAN : MEMBER (JUOL.)
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0.A,N0,1100/94 - Date of Order: 20,10,94

X As per Hon'ble Shri A,V,Haridasan, Member (Judl,) X

In this application filed ?nder Section 19 of
the Administrative Tribuhais Aét the applicant an employee
under the Telecom Department is aggrieved by the rejection
of her claim @ for house building advanCe to repay the
loan raised from HDFC for construction of a house, The
applicant raised loan for the construction of the house

in the year 1991, Coming to know of Government of India

~ - L

availed of loan from financial institution for constructio
of residential house would Dbe entitled to housé building
advance from the Government to repay the loan to the
financial institutidn, the applicant had applied for

grant of house building allowance on 9,10,91, This

Arequest of the applicant was rejected by the orcder dat,

24.,6,94 on the ground that the case of the appliCant was
not covered by the Government of India instructions as she

had not applied to the department for loan first before

‘availing the facility from the HDFC,

2. Heard m‘~.£.VenkateSVara Rao, learned counsel

[ DA | A%ggggmgi.‘r\,‘:°1;

for the respondents, Mr,N.,V,.Raghava Reddy argued that dm
[

the very order on the baéis of which the applicant

claimed house building advance from the government for .
repayment of the house building loan to HRFC there is a
condition that thelemployee should have been eligible for

grant of house building advance on the date on wpich he

applied for loan from the financial institution, and that

-

- = - b — [ R _ _=



-

wilf

he should have first applied to the department for

house building advance but was obliged to approach

the financial institution as his demand for house

building advance cbuld not be met by the goverbment

for paucity and that as the applicant did not satisfy

these conditions she was not eligible for the benefit

of the government order,

3.

The applicant herseir Nas piuuu~EU a “wpy v

the government order dt. 1,10,91 para 2 4f the order

which reads as followsi-

4.

"The matter has been considered in consultation
with the Ministry of Fimance and it has been
decided that house building advance would be
admissible to the Government employees for
repayment of the loan raised by them under the
above-mentioned 'Ownership Housing Scheme' of

HUDCO for acquisition/construction of houses/

flats through the Development Authorities, Hou-
siny Boards, etc, However, as prescribed in
17.4,1989 and 7,9, Ty9u W13B'LLJH0S.ELTIT _datend
and 96 of 1990 of Swamy's Annuals respectively)
before sanctioning house building advance to the
employees for repayment of this loan, Ministries/
Departments should ensure that they were eligible
for house building advance on the date the Develop-
ment Authorities/Housing Boards/Co-operative Socie-
ties, etc,, has raised the loan for them from HUDCO
and they had reguested the Development Authorities,
Housing Boards, etc,, for arranging the loan for
them only after they had applied for house building
advance and the same was hot sanctioned to them
due to paucity of funds, Other provisions of house
building advance rules should also be satisfied",.

A reading of this paragraph in the Governmewkt

order would clearly establish that house building advance

for repayment of loan raised from financial institutions

would be available only to those govefnment employees

who had obtained house building leoans from financial
institutions after making an application for house

puilding advance to the department and failing ™ to



Copy to:

1. The Teleccm DOistrict Engineer, Nizamabad.

2. The Chisf Ggneral Manager, Telecommunlcatlon,
Joor Sanchar Bhavan, Nampally Station Road,
Hyderabad‘
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obtain the same for paucity of funds, The applicant

did not first apply to gdévernment for house building
advance before availing the loan from financial insti-
rution, Therefore, fn accordance with the Government

of India order the applicant is not entitled to the

house building advance, Hence I do not find any lggitimate

grievance for the applicant which requires redressal,

r--~ whe anplication is ddd under Section
19(3) of the Administrative Tripuudis «m..

/]

@A.V.HARIDASAN)
Member (Judl.,) ]

as to costs,

Dated: 20th October, 1994

( Dictated i, Open Court )

sd : ' , 1°

Secretarwjfu theHWMLnistry of Urban Development,
glhi,

Copy to Mr.K. Uenkatpsuar Rap, Advocéte, CATyHyderabad.
copy to Mr.N.V.Raghava Reddy, Addl.CGSC,CAT,Hyderabad.
copy to Library,CAT,Hyderabad.
Sparse CODY.
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| “Admitted and Interim 2irections
Issued. )

Allowed,

I

Cisposed of \yith Directions.

Dismissed., _
Dismissed as Vithdraun. : Y

Dismissed foyp ' efault, MgSP

Rejected/Orderad,
k/ .

No ord=sr as to costs. '
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